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ANDHRA PRADESH BILLS
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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 18" September, 2018.

L. A. BILL No. 22 of 2018

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
COMPULSORY REGISTRATION OF MARRIAGES ACT, 2002

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Sixty-ninth year of the Republic of India as follows -
; B (1) This Act may be called the Andhra Pradesh Compulsory Short title and
Registration of Marriages (Amendment) Act, 2018. Commencement.
(2) It shall be deemed to have come into force with effect on and from
the 8" June, 2018.

2 In the Andhra Pradesh Compulsory Registration of Marriages Act,  Amendment of
2002, (hereinafter referred to as the Principal Act) in section 6, in sub-section Ni‘f‘;g"; gbg\g.t
(1), for the words ‘Local Authority’, the words, “Govemment or Local Authority”

shall be substituted.

3.  Inthe Principal Act, in section 7, in sub-section (1) after the words, Amendment of
“shall be registered” the words, “online or otherwise, as the case may be” Section 7.
shall be inserted.
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Amendment of 4. In the Principal Act, in section 12, in sub-section (1) after the words,

o R, “Marriage Certificate” the words, “or digitally signed Marriage Certificate

¥

as the case may be”, shall be inserted.

Amendment of 5. In the Principal Act, in section 21, in sub-section (2) after clause (d),

I the following clause shall be added, namely,-

“(e) the automated marriage registration process.”

Repeal of 6. The Andhra Pradesh Compuisory Registration of Marriages
Ordinance No.2 of

2018. (Amendment) Ordinance, 2018 is hereby repealed.
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STATEMENT OF OBJECTS AND REASONS

Itis proposed to create a single platform for integrating and streamlining the delivery
of incentives of all marriage/inter caste marriage schemes implemented by the Government.
The Chandranna Pelli Kanuka- Single Desk also adopts a Community Based Field Verification
architecture, utilizing resources from Community Based Organizations (CBOs) and their
Federations nurtured by the Society for Elimination of Rural Poverty (SERP) and the Mission
for Elimination for Poverty in Urban Areas(MEPMA). It is also requires a tight integration with
the field level functionaries of the Rural Local Bodies and the Urban Local Bodies designated
as Marriage Officers(MO) under the Andhra Pradesh Compulsory Registration of Marriages
Rules,2003.

Accordingly, it has been decided to amend the Andhra Pradesh Compulsory
Registration of Marriages Act, 2002 (Act No.15 of 2002), suitably.

As the Legislature was not then in session, having been prorogued, and it has been
decided to give effect to the above decision immediately, the Andhra Pradesh Compulsory
Registration of Marriages (Amendment) Ordinance, 2018(A.P. Ordinance No.2 of 201 8) was
promuigated by the Governor on the 7t June,2018.

The Bill seeks to replace the said Ordinance and to give effect to the above decision.

SMT. PARITALA SUNITHA
Minister for SERP, WE, CW, D& SCW
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The Andhra Pradesh Compulsory Registration of Marriages (Amendment) Bill,
2018, afteritis passed by the Legislature of the State may be submitted to the Governor for

his assent under article 200 of the Constitution of India.

SMT. PARITALA SUNITHA
Minister for SERP, WE, CW, D& SCW

M. VIJAYA RAJU,
Secretary to State Legislature (l/c)
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